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Allahabad : uUated this 3rd day of March, 2000

Uriginal Application NO,g90 ©of 1999
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Hon'ple Mr, Justice Neelam Sanjiva Reddy, V.C.

Hontble Mr, S. Biswas, A,
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Chunni Lal S/0 Jhanna Lal,

Imtiagj Ahamad S/0 Md, zahir,

sripal S/ 0 dam Frasad.

Ramjan S/ 0 sattar Khan,

Kanhayya Lal S/0 Jalseree,

M, Ighir s/0 Abdul Rahman,

Mewa Lal S/0 Sam FPat,

Nand Lal S/0 Changur,

Nalmuddin S/ 0 Sahabjan,

Bishnu gingh g/0 Lalloo

Jdarshagn g/0 Jhuri

Mahangu Ram S/© Bachhan Ram,

Laljee g/0 Vikrama,

Chhote sam S/0 Ram NaNdan Aam,

Munni Lal s/0Kashi Ram,

Kitabu 5/0 Kalloo,

Bachanu Kgm S/0 Jiyut,

Sabhgjit singh g/o shiv Murti singh,

Meinuddin s/o0 sahabjan,

K vey/sri SK Mishra, advocates,

e o ¢ « o APplicants

Versus

Union of ILndia through the General Manager,
Ev-ﬂ-lYo Calcutta.

The s.M.E.(Lp)/CCC E, Rly,Calcutta,
[he pME( P) E.Rly, Mughalsaral pisttovaranasi,

(sri K.P. singh, advocate)
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OReR ER (OS2l
By Hontple Mr, Justice Neelam Sanijiva Reddy, V,C,

Learned coungel for the applicant submits that

that the apppicegnts hgve made répresentati on ( ANnexure-2)
torespongent nc,3 and the said representztion ig not
disposed Of py the said responyent, He prays for a
direction to dispose of the representztion of the

applicants by the responjent no,3 at an early date,

2. In view of the zbove submission, the Uj is
disposed of at this state with directicn to the
respony ent no,3 Lo consider and dispose of the
representation of the applicants made in Annexure-A.2
as per Rules on merit within 30 days from the date of

receipt of this order,

30 Ihe Registry is directed to issue a copy of thisg
order to the counsel for both the sides and also to

respongent no,3 for cOmplignce, No order as to costs,

5Pa,

Member ( A) vice Chairman




